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By Hon'h^e Mr,' S,R.Adiqp, Membar-^Af
We have heard Shri M.L.Sh.arma for the

applicant and Shri H.K.Gangwani for the respondents
on C.P.No,fe/95 arising out of CA No.2585/93.!
2. .O.A.No,2585/93 was disposed of hy Judgment
eted i4.il..94whereby the Tribunal was of the view

that as the applicant, s seniority had been revised
he was entitled to be considered for promotion
when his junior Shri O.P.Waosla was considered
and grven promotion -As the seniority matter has
already been settled, the only direction
given to the respondent was to consider the

c._.se for promotion as Asstt.Superintendent
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with effect frorn/^Respondent No ,t3 was given promotion

as Assistant Superintendent in accordance with law,
with all consequential benefits^ This decision was to be

communicated to the applicant within two months from

the date of receopt of the orderj

3. Thereupon the respondents filed a petition

for review of the judgment dated 14.11.94 contending

inter alia that the promotion of Respondent No,'3

Shri O.F.Khosla was erroneous and he was to be

depanelled and there for e '̂quest ion of considering
the applicant's case for promotion as Assistant

Superintendent with effect from the date of

Shri Khosla's promotion, did not arise.' The said

review petition was dismissed,

4, MeanvA^iila the applicant filed CCP No.65/95
wherein the official respondents against took the

plea that after the reversion of Shri Khosla,
no right in favour of the applicant subsisted

Applicant's counsel as well as respondents '

counsel lA/ere heard on this contention on 12,112,^

and it was held that this argument: was, entirely
misconceived," The respondents were bound to

comply with the directions given,which ',vere to the

effect that they should consider the case of

the applicant also for promotion as Asstt,

Superintendent w,e,f,= 15,10.93as Respondent No.'S
was given promotion from that date.'This had to

be done in accordance with law with consequential
benefits. As Respondent No,l3 Shri Khosla had
since been reverted, the Tribunal modified the

direction by its order dated 12,12,'%

to the extent that the promotion to be given on the
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.asis Of that Tribunal
. reversio"^ , , wg oP^^date Oi r«v ^ it vgould De ok". qx j-eversio"^ Hesp op^^date Oi r«v vgould pe ok"

furthar made it c elo t ake the stand tnar
respondents to t ake ^^erespondents to t ake^ ^^e
arsons senior ^ .as

be considered, and
wia the proniotionfound suitable., the P period.'The Cf

u, for the above ^ k=him accordingly ,^rting compUa"'--® «
iA'bi96 for reporting.as listed on 14.2 ^ ,^a to

,3„ that date, the appl
1. +c of the affl"^^

verify the contentsapplicant and the case .as list
cpd the contents ofWe have peru [lespondents' order

:.ffid3vit to vvhich Respon
complianc® appnoa'

dated U.'a.gb has been a
,aa been al--^ ^ ,.55 as a

, the period 15.2660 for the per^w . bv
Oi e ifor the period availspecial case 1. . applicant

. • „tr,-r 3hri Khosla.'The payhis 3unior Ohr accordingly been flre^
for the said period has aiso

, and the applicant has beenin tV« above scale, and the app

reverted to the post of Head Clerk only w.-.f-
• 24..4.^^ i.%.' the date of reversion of his Junior

Shri Khosla-Respondent No.tS.-The payment of
arrears has also been directed to be arranged for
the above period^

6. The applicant has filed a rejoinder
affidavit in which a prayer has been made for
a direction to the respondents to empanel him as
Asstt.i Superintendent Grade Rs.'1600-2660 on the

basis of modified selection procedure and to orde
/K
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his promotion as Asstt. Superintendent w.e.fi* 15,iOo^3

with all consequential benefits and not to revert

him w.'a.^.i 24.'4.^95 ,

7. None of these prayers Can be entertained

at this stage as the judgment dated 14.'11,^4 , as
modified by the subsequent directions dated 12ri1l2.95
is final, binding and conclusive,^

satisfied that there has been

compliance'of t h'e judgment dated 14.'ll,'94 as

modified by order dated 12i^l2.^5 and no cause

^ for initiating contempt of Court proceedings against
the official respondents is made out,^ In this

connection, we also note that official Respondents' i

counsel Shri Gangwani has given an assuarance at
the bar that the arrears ordered to be paid to the
applicant vide order dated 12^J96 will be released to I
the applicant in the next two weeks or soj

9»" Accordingly we dismiss this CCP, The
notices against the respondents are hereby

^ discharged. No costsj

( lAkSHMI SMINATHAN .) {S.R.f^iss/
MEMBcR (J ) MHiViaSR ^ ),
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